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Company U w  Tribunal

MIS. Shri p. K. Dea:
Shri K. P. Singh Deo:
Shri Dhirendranath:

Will the Minuter of Industrial De­
velopment u l  Company A la in  be
pleased to state:

(a) whether it is a fact that the 
Company Law Board has recommend­
ed that the Company Law Tribunal be 
wound up; and

(b) It to. the reasons therefor?

the MteM*r «t H M M d  D**elo»- 
M N  Baa O M p a v  AOaln ( A n  F. A.

Aimed): (a) and (b). The Company 
Law Board has made no such recom­
mendation but Government propose to 
abolish the Companies Tribunal jnd 
to make consequential amendments to 
the Companies Act. The reasons for 
the proposal to abolish the Tribunal 
are as follows:

(i) Experience of the functioning 
of the Tribunal for the first 
three years has not been very 
encouraging in realising the 
objectives with which it was 
set up namely quick findings 
as it had to adopt meticulous 
and timo-consun.ing judicial 
procedure and proceedings 
before it were also liable to 
be stayed by appeals from 
its interim orders Or by writ 
petitions hefare the. High 
Courts.

(ii) The physical work-load of 
the Tribunal has be'n very 
light and persons affected in 
places outside Delhi have 
found it difficult and expen­
sive to avail themselves of its 
powers.

G H. Eastern Railway
*414. Dr. Mahadeva Prasad:

Shri Jagannath Rao Josh!:
Shri y . S. Rushwah:

Will the Minister of Railways be 
pleased to state:

(a) whether the General Manager 
of the Eastern Railway was gheraoed 
by railway employees on the 21st 
May, 1967; and

(b) if s0. the demands of the em­
ployees and Government’s reaction 
thereto?

The Minister of Railways (Shri
C. M. Poapaeha): (a) and (b). A de­
monstration by a number of workers 
led by the office bearers of a dissident 
and hitherto unrecognised group of 
the Eastern Railwayman's Union was 
staged in the Office of the General 
Manager, Eastern Railway, o» the
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20th May and not on the 21it May. 
The demonstrators surrounded the 
car of the G. M. at the time of his 
leaving the office and after detaining 
him for some time, they dispersed 
after presenting a Memorandum to 
the General Manager containing seve­
ral demands relating to the recogni­
tion of the dissident group of lh* 
Eastern Railwayman's Union, trade 
union rights etc. Most of these de­
mands had been examined in the past 
and not found acceptable. They will 
continue to be examined on ;heir 
merits.

Export of Iron Ore to Japan

*415. Shn Chlntainanl Panlgrahl:
Will the Minister of Commerce be 
pleased to state:

(a) whether it is a fact that the 
Japanese firms have expressed the de­
sire to pay 15 shillings extra per ton 
of iron ore, if it is exported from 
Paradeep Port in Orissa;

(b) if $0, the action being taken 
by Government to increase the iron 
ore export from Paradeep; and

(c) whether it is a fact that the 
M.M.T.C. has offered a reduced price 
to the Japanese firms to accept iron 
ore from the port like Calcutta?

The Minister of Commerce (Shri 
Dinesh Singh): (a) No, Sir.

(b) Does not arise.
(c) No, Sir.
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700 H.P. Diesel Locomotives

*417. Shri Hem Raj: Will the Minis­
ter of Railways be pleased to state:

(*) whether it1 is a 'fact that the 
7<JU H P. diesel locomotives have been 
designed by the Railway Re seal ch, 
Designs and Standards Organisation 
for the Narrow Gauge Section;

(b) if so, whether their manufac­
ture has been undertaken and at which
place; and

(c) by what time these locomotives 
will be put on the rails on the nar- 
row-gage section* and which narrow*




